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about 100 Km, at Gobi, Pal-
lachi, Erode and Tiruppur. All ap-
peals against the orders of the Com-
missioner of Income-tax (Appeals)
and Appellate Assistant Commissioner
are to be filed and heard at the In-
come-tax Appeliate Tribunal at Mad-
ras which is about 50 Km., from Coim-
batore. The Income-tax Assesseeg at

Coimbatore, Erode, Salem, Dharma-
puri, Trichy, Pudukottai, Madurai,
Ramanathapuram and Tirunelveli

find it difficult and very costly to are-
fer apepals to the Income-tax Appel-
late Tribunal in view of the location
of the Income-tax Appellate Tribunal
at Madras.

At present, in the South, Income-
tax Appellate Tribunals are function-
ing at Bangalore, Hyderabad, Cochin
and Madras. the headquarters of the
four Southern States. A number of
Benches of the Income-tax Appellate
Tribunal are sitting at Madras. This
haog resulted in rush and inadequate
space for the members of the Tribu-
nal and for the assessees and the Re-
presentatives of the clients and the
Revenue,

In view of the large number of
Income-tax appeals to the Tribunal
from the various districts in the South
it will be convenient and useful for
the Assessees in the South if urgent
steps are taken to constitute one or
two Benches of the Income-tax Appel-
late Tribunal at Coimbatore.

In this connection, it is to be noted
that there is already a  Tribunal
Bench for Sales-tax Appeals at Coim-
batore.

(v) CREATION OF EMPLOYMENT OPPOR-
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(v) WITHDRAWAL OF P.A.C. AND RE

OPENING OF DaruL-UpLoom (Utrar
PRADESH)
SHRI ATAL BIHARI VAJPAYEE

(New Delhi): The Darul Uloom, a re-
nowned institution of Islamic learn-
ing which has been attracting students
from all over the world, is closed for
about six menths. The P.A.C. has
been posted at the Institution. The
Rector of Darul Uloom has urged the
Centre to withdraw the P.A.C. which
has failed to normalise the situation.
The Rector had decided to open lhe
institution in phases but he was pre«
vented {from doing so by the authori-
ties. Jf there was any need for some
reforn1 in the functioning of the
Uloom, it shouldq have been done
keeping in view the objectives tha®
the Jounding #athers o ™e Dar:.l
Uloomy had laid down. There was
need to evolve a broad consensus
amony}, the people concerned for any
change if necessary. To allow non-
academic considerations to come ..
the way of smooth functioning of this
great centre of learning is, to say the
least, reprehensible.

I demand that immediate steps
should be taken to restore normalcy
at darul Uloom by withdrawing the
P.A.C. and by allowing the Rector and
other Uloom authorities a free hand
in running the institufion the conti-
nued closure of which has attracted
adverse notice. . .



